N THE CENTRAL ADMIN

[ STRATIVE TRI BUNAL HYDERABAD gENCH AT HY oRABAD

1 ,
0.ANO. 1488/96.
' pate of Order:22-10=97+
Betweelhs:
P.S.I{uamr ! .
o . © fpplicant,

and

The Union of India, I€D. by the e
Director General, pelecom, NewDelhise

2. The sub Divisional Engineer, ‘
B, He E«Lie MIG Telephone Exchange,
pyderabad-32. {

3, The Divisicnal Engineer, Telephonéi
External, Lingampalli, Hyderabad.

4, The General Mandger, Telephones,
External, lingampalll, Hyderabad.

. Respordents,

For the 2pplicanti Mr,Ch.Ganesh, ;s@lvc;C&:ﬁua‘b

For the Respondentss Mr.V.Rejeswar Reo, AMGSC,

!
DORAM: / ' ‘
THE HON®ELE MR.H.RAJENDRA PRAAD
A {MBER ( ADMN

The Tribunal made the follokng (:r,_

| '
None present for the applicape Mijeswar

for the Responcents.

lI‘o .
t, The Director General, com,
Union of India, New Ii-le

2. The Sub Divisional Ba/
BHEL, MIG Telephone /=9

Hyderabad-32, / '

3. The Divislonal Engly <creéPhones, pyy
Lingampalli, Hyde -{é'ph ern

;. ghe General Managel Agges.
. One copy to Mr.Ch vde rab gcate‘ HIG By
Baghlingampal] ad-44, OCk~1 F

6. One copy to Mr.{ar?s ar Rac, agq) ®Gse

* *CAT)\ Hyg

pvie
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. :No,order tO £Oosts.

£

I_Court, .
TYPED BY; CHECKED. BY
COMPARED BY:  APPROVED By

IN THL CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAID BENCH AT HYDERABAD

THE HON'BLE MR.H.RAJENDRA PRASARQ :M(A) -

j DA‘I“ED:-— 9—"*"-0"’\_), ‘%
ORoslvm;q;.

- gy —

M.A.,/RJ?\.,/C"'A.NO. .

in

Qe (Uag ’0\6 .
T.E}.NO- . E (W|P¢ )

AdmitiRd and Interim direetigns issued,
" Allowed
Disposed of with Dirpctions.

Dismissed, : ) . ' l

Dismisged ap withdram.
Lismissed flor.default _
Drdered/Fe jedied

TS i .
Contpyy Jiﬁﬂm'iriisfﬁivq Tribuna!
RS IDESDATER
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‘ A IN 'I‘HE‘ CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDEF{ABAD

"y _ P
M.A.Nos. 259/98 ix 260/98 & 261/98 ;

in O.A, 1488/96. j

‘ o

Date of order: 2~4-98, !

Betweens _ . ;

{

P.S.Kamar. _ !

. e applicant in All M.Ad.

!

and _ i

' !

1. The Union of India, rep.by |
the Ilrector General, Telecom, f

2. The sub Divisional Engineer, BHEL, f
MIG Telephone Exchange,Hyderabad-32. ;

3., The Divisionasl Engineer, Telephones External, ;
!

!

!

Lingampally, Hyderabad.

4, The General Manager, Telephone External,
Lingampally, Hyderabad.
Respondents in all;MAs.

*a
- !

f

RAr the applicantsMr. K.Venkateswar Rso. advocate.
_ |
For the Respondents; MI. V.Rajeswar Rao, Addl .CGSCe f
l
l
l

CORAM:
THE HON'BLE MR,H.,RAJENDRA PRASAD 3 MEMBER( ATMN

The Tribunal made the following Order:
MA 259[98‘ (Condone delay petition) .
Heard Mr.,K.Venkateswar Rao, and Mr.V.Rajeswar REO

for the Partiee{ in 3 M.As)
The reasons given in the Ma for condonation ofldelay

are not convincing and they are not therefore accepted. {
l

|

l

M,A. is disallowed.
M,A. 260/98(Restoration Petition)s
. ¥sEEA.The O,A. was dismissed for default after ampﬁe opportu-
nities were provided to the applicant for hearing the c?se.
The reasons given in the MA for restoration oF oa

are not adequate or convincing. '
The MA is therefore disalbowed. ,

l

|

M,A. 261/98 (Direction Qetitionz; .
|
No direction for implementation of an order ¢f this

ef—ties Tribujal passed in February '94 can now be issped.at this
stage when another OA for the same subject filed subsehuently

(OA 1488/96) was dismissed for default.
. The appllcant is, however, free to file a frésh oA

challenglng the impugned mnexure to this, MA if he ié s0 advised.
He has the liberty to adopt any arguments which, evenxlf argued on
earlier occasiom, is relevant to his present grleVanﬁe Thus '

the MA is dlsposed of. : o : .
. ‘ . . l
| \ : k’?wﬁk
- ' Deputy Registrar

l
l
I
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|
|
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To
1. The Directér General, Telecom

Union of India, New pelhi-l.

2. The sub Divisional Engineer, BHEL ,
MIG Telephone Exchange, Hyderabad-32.

3, The Divisional Engineer, Telephones External
Lingampally, Hyderabad.

4, The General Manager, Telephone External
Lingampally, Hyderabad.
venkateswar Rao, Advocate, cAT Hyd.

5. One copy to Mr.K.
6. One copy to Mr.V.Rajeswar Rao, Addl.CGSC. CAT.Hyd.

7. One spare COpY.
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b bisposed o

Orde red/Reje¢ted.

v

By I Court N a
TYPED By ' CHECKED BY

COMZAKED. BY APV'ROVED. BY.

I8 JHL CENTRAL ADMINISTRATIVZ TRIBUNAL
- HYLERAZBAD BENCH AT HYDERABAD

THE HON'HLE MK.JUSIPICE . -

VI CE-CHATRMAN
AN |
.THIL' HON'ZLE MR.H.RAJENDKA PRASAD;M(2)
- T --.:."“ - ' "y
DATEDs 24 _199 &

E-BRDER/L:J;UBG*H@T-;\. " . .
MoAL /e A sfesi. NO. 259, 260 ad %‘}C{g

in
O.h.No. - \Ue A q6 .

T.4.No, ' R .)

Adnitte . ang Inferim directions
Issuegq,

AMlowed

with direction X

Dismissed.
b—ﬁh—_\i

Dismissed as ithdrawn

Dismissed fof Default.

3

i
No order ad to costs.
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